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LEGISLATIVE ASSEMBLY. 

Ws, tn.e unlersigned, 1ll1rnlnr,') of tho Seleot 
(hlll1l1ittee to whioh the Bill furthor to a.mend 
tn3 InliBon :\I31'ohfl.nt Shipping Aot, 1923, for 
6erta.in purposes, wa'l referred, ha.ve oon~idered 
the BiU, and ha.ve now tile honour to submit 
tbis 0111' R.eport, with tbe Bill annexed thereto. 

2. Wo do not propose that 0. Iy Bo!Um:lm3nt 
~h·')uld be ma.de in the Bill, but WJ wi~h to pla.oa 
two )uggestion~ on reoord. 

(1) Tal pwp'HIIl 1l1W li.)otioni 37A and GSA, 
ormtiloiu8d ill olau~os 4 atld 6 of the Bill, U!'IO tbe 
para,,!!) "ld.~oa.r or other na.tivi) Fle/loman ". We 
d3preoa.te th" Ui' of the word ., ua.tive,", but 
Na.li.~e tho.t the phra'Je in whioh it o:)ours islre· 
qU'mtly uled throughout the IndiBon Merohant 
Snipping Aot, 1923, a.nd tha.t to Ul,e Rome other 
pJ.ra'!e in t,illH6 tw<) Fleotions a,lonsmigbt ore ate 
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diabulty. We r()()()mm:md, therefore. th&t oppor-
tllnit,Y Rhould bfl ta.bn in the next Repea.ling a.nd 
Amenciing Bill to a.lter the pbraqe 80 8J'I to remove 
this word from the whole Aot. 

en In reg:l.l'd to 1'1 )ctiiln 91, a.~ recut in olause 
8 of the Bill, w.) CCHl'lidor that the in~peotion of 
provisioul'l, wil.ter, m~dicines and applia.nces should 
be o}\rrhd ont by II ua.lined medical offioers, and 
WJ rea~mmlJ1u that tile Health Officer of oach 
port should alwcl.,Ys be an " offioer duly appointed 
in thi3 Inh,~lf by tll'J (t)vernor General in CouDoil". 

3. Thrl 'Bill wa.s published in the Gazette of 
India. ria.ted the 17th Janua.ry, 1931. 

4. A9 tile Bill ba.~ not boen altered, it dOOR not 
re:J.uire r;:\-pllbliclllot.ion, and ~",e reoommend 
tha.t it b~ pa.'I1:!ed in tho form in whioh it".. 
introduoed. 
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J.As REOOMIK'ENDED· BY, THJ: SELECT 
COMMITTEE.] 

BILL 
F.,.ther '0 amen« the Indian MereMnt Shippiftg 

Act, 1923./or eertaift p'llrpo8t8. 

WBJmJU.S it il!l expedient further to amend the 
Indian Merohant Shipping Aot, 1923. for the pur- XXI 0111U4 
pOBeS hereinafter appearing; It is hereb:Y enacted 
.followa :-

1. This Act m.y be called the Indian Merchant 
"h rt t·tl Shipping (Amendment) 
., 0 . 1 e. Aot, 1931-

2. After clause (a) of SUb·sfction (21 of section 
ADlenclment of section c., 6 of th<', I ndis n Merchant 

Aot XXI of 1923. Shippinp: Act, 1923 (here.in· XXI of 1023 
after referr<d to all the said Act), th(· following 
clause shalJ be im'erted, namely:-

.. (00) The yrovisions relating to 1he cmp]o,.~ 
ment 0 youn,g pereons shall apply to 
ships registered in British India and to 
foreign ships in the manner prescribed 
in the said provisions." 

a. In Bub-section (1) of s(,ction 23 of the !laid 
Amendment of section Aot,-

23, Act XXI of 1923. 

(a) the words" Subject to the prOVJ810n!l of 
thc Apprentices Act, 1850," ,hall be 
omitted; 

(6) after the word "boy" the wClrds .. not 
under fourteen years of age II shall be 
insertt'd; and 

(c) for thc words .. eaidAct ehall, save &8 
hereinafter provided in this sootion " the 
words .. Apprentices Aot, 1850, shall. 
subject to the provisions of this Act .. 
shall be substituted. 

t .. After Iwction 37 of the &aid Act, the following 
Inllel"tion of new SBe· 

ti0Dll87A, 37B, 37C, 37D, heading and sections shall 
87E, 37F, 870, 3m. 371 
apd 87J in Act XXI of 
Ig28. be inaerted, namely:- . 

.. Empkllmttl t oj Y (ltmy J'£r807l8. 

37A. For the purposes of the following provi-
Definitknl of .. cOlI.8tjn~ • 

.tUp .. • .. young JaRCS)" , 
aDd .. yt ung person" . 

"ion8-

(i) "coast.ing·ship" means a ship exclusivelv 
employed in trading betw(!en any pori. 
or placfs on the co~tin('nt of India, or 
between Aden and !>erim, or between 
ports or places on the continent of India. 
and ports or places in the island.of 
Ceylon; 

(ti) .. young lascar II meone a lascar or other 
native 8eaman undel' eighteen years of 
age; and . 

(iii) "young pt'reon" meane a pereon undet-
rigbi:.ef'n yeaJ'f\ of age, and includes a 
young lascar. 

37B. No young penon under fourteen yea[l!l of 
. ageshaU be engaged or Employment of children. • d t t k . 

~ cal'rle 0 Ie·a Q Wor . In 
an1 capaoity in any ship, rE'gistered in Britisb 
India and no young laiIC&1' ~ndel' fourteen years of 



ase Ihall be engaged or carried to Ilea to work ill 
aD1 capacity in any foreign ship, (lxcept-

(a.) in a 8Chool-8~ip, or training-lhip. in 
accordance Wlth the prrlcribfd condi-
tioDl ; or 

(b) ,in ~ ship in which all perllons employed 
are membf-rs of one fainily ; Or 

(r.) in a home-trade ship of a burden not e»o 
ceeding throo hundred' ~on8 ; or 

(d) where such yo~ng person il> to be employed 
on nominal wages Ilond will be In the 
char60 of hie fathor or other a.dult neat 
male rela. tive. 

37C. (1) Subjeot t.o tho provisions of sub-
Enpgem'ent of' YOUDg sections (2) and (3), no 

pe1'8ons as trimmer8 or young person shall be 
atok8l'll. (mgaged 01' od.rried to sea 
to 'WOrk IL8 a. trimlller or stoker in any ship regia-
tered in British India, and no young lasesr shall 
be engaged or carrie:.) to Rca to work a~ a trimmeR 
or stokor in I\ny foreign ~ip. 

(2) SUb-Acction (1) shall not apply-

(a) to any work of trimming or stoking done 
by a young penon in a school·ship or 
training·ship in aooordanoe with the 
prescribed eonditioJ18; or 

(b) to any work of trimming or 8tok~ done 
by 1\ young Iwreon in a 8hip wnich is 
mainly propelle,d otherwisl' than by 
steam; or 

(c) to the engagc·mllDt or carrying to sea of 
a young peraon ov{'r Sixteen years of 
age to work ae a trimmer or stoker on a 
coasting-ship, pwvided he ill employed 
in accordllnoo with the prescribed COD-
dition8. 

(3) Where in any port 1\ trimmer or stoker is 
required for any IIhip mention!'d in lIub-llootion 
(1), other than a coasting-shill, and no periOD 
over eighteen yea.rs of age is AVAi1a.ble. two young 
persons ?ver sixteen years of a.ge may l~(. engaged 
aDd eamed to ReI!. to do the work WhlOh would 
otherwise have been done by one p('retm over 
eightEl'D years of agl'. 

(4) There shall be included in tjvery &grOOmeo' 
with the orew in ships to \\ hich thh section appld 
a short aummary of tho provisioDl of this sllction. 

37D. (1) Subject t·o the . provisions of flub-
. .' ReCtion (2), no young 

Medical enmtnahoa of person shall be engaged 
l'o1Ul& p'll"l!OllII. 'or ca.rried to sea. to work 
in a.ny cr.pa.city in auy ship registered in British 
India. and no young l!l8car shall be engaged or 
carried to sea to work in any capaoity in any 
foreign ship, unless there hlUl boon delivered to 
the master ... certifioate granfi6!l by .. pr880ribed 
&uthorit1. tb/l.t the young person is physioally 
fit to be employed in that oapacity. 

(2) ~~b-8ection (1) shall not apply-

(a) to the (·mploymeut of a young person in 
,. ship in which aU perlOns employ.d 
are'membefi of one family; or . 



(b) where the shipping-master, on the 
ground of urgency, has authorised 80 
young penon to be engaged and 
carried to .,;ea. without the certifi(Ja.t~ 
required by sub-fection (1) b~ing 
dclivNc:-d to the moswr, and the 
young perSon is not employ(~d beyond 
the first port at which t.he ship in 
which he is so engaged calls except in 
acoordance with the provisions of 
sub-section (1). 

(3) A certificate of physical fitness required 
'under thi~ I!ection shall nmain in force for one 
year only from the date on whieh it is granted. 

37E. There shan be included in every agree· 
Maintenance of list or ment with the crcw of 

regi@ter of young persous every ship registered 
in II ship. in British India and 
every foreign ship, which engages young persona 
in Britiilh India, a list of young persons who are 
members of the crew, together with particulars 
of the daus of their hirth, and. in the e&.se of 
any such ship where there is no agreement. the 
master shall keep a register of young persons 
with particulars of the da.tes of their birth a.nd of 
the dates on which they became or ceased to be 
members of the crew. 

37F. If any young person is carried to Ilea to 
Penalty for contraven. 'Work in contravention of 

tion of aeetioDs 37B, 37C Eection 37B, section 
and 37D. 370 or section 37D, 
the mllster of the ship tlhaU for each such oiffnce 
be liable to a. fine which may extend to fifty 

.rupees. 

37G. If any young peril on is engaged to work 
Penalty fOT false re- in any capacity in a ship 

pre~entatjon by parent or in contravention of sec-
guardian. tion 37B, sect.ion 370 or 
lIection 37D on a. false representation by his 
parent or gua.rdian that the young person is of an 
age at \fhieh such engagement is not in contra· 
vention of those sections, such pa.rent or guardian 
shall be liable to a. fine which may extend to fifty 
rupees. 

37H. If the master of allY ,.,hip refu!;(,1l or neg-
Penalty for failure to lects to produce for ins· 

proQu<;o ,medk~l certifl- pection any medical eer-
cate for 'inspection. tificate delivered to him 
under section 37D when required so to do by .. 
sIiipping-muster, he shall for each such offence be 
liable to a fine which may extend to fifty rupees. 

371. If the master of a ship ",here there is no 
Penalty for failure to ag.reement with the ~rew 

keep or produce for ins- falls to keep the regIster 
pection .. regi8ter of of young persons requir-
young persons. ed to be kept by him 
under seotion 37E, or refuSt~s or neglects to pro-
duce euch rrgist('r for inspection whrn required 
80 to do by a shipping'master, he shall be liable 
to. 8. fine which may extend to two hundred 
rupees. 

37J. (1) The Governor General in Council way 
Power to make rules. make rules prescribing-

(a) the conditions of employment of young 
persons, in any capacity, in 8chool-ships 
llnd training·tlbips, and the authorities 
by whom and the manner in whicL 
tho iJl!<pcction of their work shall be 
carried out: 



, s 
(6) • oondition~ of &lDploymen. of young 

~8ona 8J8 trimmel'l or .tokers in 
ceasting·ships ; 

(e) the .uthoriti~6 whose certificates of phy-
sical fitnePB Hhall be f\Coopted for the 
purposes of section 37D; and 

(d) the form of the register of young persona· 
to be mainta.ined in ships where 
there is no agreement with the crew. 

(2) Ruletl under clause (b) Rho.l1 be made a:tcr 
comultation with ~uch organisll.tiona in British 
India as the Governor General in Council ma.y 
consi<irr to be m<:st rqJf('sentative of the em-
ployers of seamen and of seamen." 

&. After section 43 of the said Act, the following 
Insertion of nf'W Bef'tinn section shall btl inserted, 

.aA in Act XXI of 1923. namely :-

"43A. (1) The master of every ship, except 
. home-trade ships of Itt 

Certlfirate as to work burden DC t ('xc<'edin 
of £ellman, g 

tilfl e hundr<d tonR, shall 
sign BDrI Five to a ",('sman di .. eharg<'d from his 
f.hip in Edti, h J nLia, dth( r on his dischn.) ge or 
ou p8Jment of his wa~e,., a. certificate in a form 
sanctioned by the Governor General in Council 
lltating-

(a) the quality of the work of the Beaman; or 

(6) whether the seaman has fulfilled hie obli-
gati()ns under the agreeml'nt with the 
creW. 

(2) If the master act. in contrll.vcntion of this 
8ection. he dall for 6al'h (,fience be liable to a fine 
which may extend to ono hundred rupees." 

6. After section 58 of tbe said Act, the follow-
Iuaertion of new seotion ing section shall be in-

a U in Act XXI of 1923. lKrted. namely;-
.. 58A. (1) Whu8 the servke of a lascar or nll.tive 

. . . feaman employed on a 
fpeClsl prCVlf110n for ship registered in British 

.hlp1l'Ie~ked laBCaJ'd. J d' d . n 18 or engage· In 
British India for employmcnt on a for( jgn ship 
terminates before the date contemplated in the 
ag,.eement by reawn of the wreck Of 101ft of the 
ship. tbe lascar shall, notwithstanding anything 
oontained in 8('ction 58, but subject to the provi-· 
eions of this 8tction, be {lltit1<d to r(CdVl-

(a) wagt's ut the rate to which he was en 
titlt)d at the d"te of thu termination 
of servicE', until he is sent home or 1;0 
a port near hl-! home ill accord .\nce 
with section 75, or until he has been 
flent home or to a proper port of re-
turn in accordance with tLe M,-robant 
Shipp~ng Acts, ('r has in any oth('r way 
reached his port of d ~parture from 
India or a port near his home, as the 
OtIoSe may b3; and 

(6) compensation for the loss of his effects up 
to one month's wag{8 at the sald rate. 

(2) A lallcar shall not be entitled to receivo 
wages under clause (a) of Bub-scction (1) in 
reepect of any period during which-

(a) he was or could have hen 8uitably 
employcd; or 
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(6) ho negligently failed to apply to the pro-
per authority for relief &8 a distresaed. 01 
destitute lascar." 

'1. In section 85 of the Baid Act.-
Ameudment of HO· 

tion 86, Aot XXI of 
11123. 

(a) for Bub·section (1) the following Bub·section 
Ihall be sUbstituted. namely:-

"(1) All British ships and all shiJ's upon 
which seamen have been shIpped in 
British India shall have on board suffi. 
oient provillions and water of good 
quality and fit for the use of the crcW 
on the scale specified in the agreemen' 
with the crew. " ; 

(6) in sub·section (2). for the words II the offioer 
or Ilt'rson mahinJ[ the examination" the words 
.. any person making an inspection under seotion 
91 .. shall be substituted; 

(c) in sub-section (4).-
(i) for the words "The officer directing 01' 

the person maldng the examination'~ 
the words •• The person making the 
inspection" shall be substituted; and 

(ii) for the word II examination". where it 
Occurs the second time, the word .. ins-
pection" shall be Bubstituted ; and 

(d) in Bub-section (6), for the words .. If the 
said officer certifies in that statement that there 
was no reasonable ground for the complaint, each 
of the complainants" the following shall be subs-
tituted, namely :-

.. If the inspection was made in pursuance of 
a request by members of the orew and 
the person making the inspection certi-
fies In the statement of the result of the 
inspeotion t.hat there was no reasonable 
ground for the request, every member of 
the crew who made the request u. 

8. For seotion 91 of the said Aot, the fonowing 
Amendment of soo. section shall be substituted, 

tlon 91, Aot XXI of namely:-
11l!3 • 

.. 91. A shipping-master. deputy shipping. 
In.peotion of pro. master, or ~ther o.ffioer duly 

viai01lll, .. at.er. medi. appointed m th18 behalf 
eioes and appliances, by the Governor General 
.. eigbte and measures in Council, at any port-
aDd aooommodation. 

(a) in the case of any ship upotl which sea-
men have been shipped at that port. 
may at any time, and 

(6) in the case of any British Ilhip, may ah 
any time. and, if thE, master or three 
or more of the crew 80 request. shall, 

enter on board the ship and inspect-
(i) the provisions and water, 

(ii) the medicines and appliances, 
(iii) the weights and meaflures, 
(ill) the acoommodation for seamen, 

with which the ship is required to be provided br. 
or under this Act or the Merchant Shipping Aots. ' 

9. Nothing in section 2, section 3 or section 4 
B . ~haI1 prevent the carrying 

aVlng. to Fea of a young person in 
& ship in which he is lawfully t:ngaged to llork at 
the commencement of this Act. 
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GOVERNMENT OF INDIA. 

ISLATIVE ASSEMBLY 
DEPARTMENT. 

Report of the Seleot Committee on the 
Bill further to amend the Indian 
Merchant Shipping Aot. 1923, for 
certain purposes, with the Bill as 
recommended by the Select Com-
mittee. 




